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However, Madam, I appeal to the House 
wholeheartedly to support and pass this 
Bill. Thank you. (Interruptions) 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Yes, that is what I am 
going to say. On my ruling the Finance 
Minister is here in the House. He would 
like to make some Statement on the 
questions put and the information given to 
the House by Mr. Syed Sibtey Razi and 
others. 

CLARIFICATION  ON   THE    STATE-

MENT BY MINISTER 

Hike in the prices of Petrol and Urea 

THE MINISTER OF FINANCE (SHRI 
YASHWANT SINHA): Madam, I have a 
clarification to offer to the House In my 
Budget Speech yesterday, I had mentioned 
that the price of petrol, i.e. motor spirit, 
was being raised by Rupee One per litre 
and that this money so collected will be put 
at the disposal of the National Highway 
Authority of India for the improvement of 
our National Highways. Consequent upon 
the policy of the Government to dismantle 
the administered price mechanism in the 
petroleum sector, certain duty changes had 
also been proposed. And, as a result of 
those duty changes, no increase in the price 
to the consumer was envisaged. There was 
some communication gap as a result of 
which it appears that some higher price for 
petroleum has been charged since last 
midnight. The moment I came to know 
about it, I got in touch with the Petroleum 
Ministry and we have sorted out the matter 
and I am happy to inform the House that 
instructions have already been issued that 
this burden, apart from the Rupee One, 
should not be transferred to the consumer. 
The consumer will continue to pay only the 
previous price plus One Rupee plus local 
tax on that Rupee One because local sales 
tax is different in different States. Any 
confusion in this regard has been 
completely sorted out and the new prices 
will become effective from midnight to-
night.  This is one clarification which I 

wished to offer to the House. Simultane-
ously, I would like to say that if any 
inconvenience has been caused as a result 
of this lack of communication, then, I am 
sorry that this kind of a situation has 
arisen. 

The second clarification which I wish to 
offer, Madam, was that in view of the fact 
that we have done a great deal in this 
Budget for the farming community of our 
country whose interests are uppermost in 
the mind of the Government, an impression 
has been created that a slight increase in 
the price of urea is an anti- , farmer step. 
The Government considered this and we 
have decided to roll back fifty per cent of 
the increase which I had proposed. I had 
proposed in the Budget an increase Re. 1/- 
per kg., or, Rs. 1,000/- per tonne. This 
increase will now amount to fifty paise per 
kg. in the price of urea. 

1 would like to inform the House, 
through you, Madam, that the purpose 
behind this move was not so much to 
collecting money for the coffers of the 
Government. The important consideration 
which weighed with the Government in 
this was the fact that the balance between 
NPK, the three types of fertilisers which 
are used by the farmer, has got completely 
deteriorated as a result of the policies 
followed in the past. Instead of being in the 
ratio of 4:2:1, the ratio had deteriorated to 
10:2:1, with a lot of emphasis on the use of 
nitrogenous fertilisers. It was with a view 
to protecting and safeguarding the fertility 
of our soil that this step had been proposed 
by the Government. However, in view of 
the sentiments, we have rolled back the 
price by fifty per cent. 

This is the clarification which I wanted 
to offer before the House. Thank you, 
Madam. 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Thank you, Mr. 
Minister, for clarifying the position of the 
Government on this particular subject. But 
I think some Members would like to 
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seek clarifications on your statement. Shri 
Nilotpal Basu. 

SHRI NILOTPAL BASU (West Ben-
gal): Madam, it is very good of the Finance 
Minister. We thank him for promptly 
coming over here and making a statement 
on this. But our basic contention was that a 
certain parliamentary impropriety has been 
committed by the Government, in the sense 
that in the other House, it seems, in the 
wake of a debate, the Minister of 
Agriculture made a certain statement, so 
far as the urea price is concerned. 

Now, what we were questioning was 
this. Once the Budget is placed before both 
the Houses, it becomes the property of 
both the Houses and, in deference to 
parliamentary procedures, the correct thing 
would have been for the Government to 
seek the leave of the House to bring 
forward a formal amendment and bring 
about this kind of change. 

So far as the logic that the Finance 
Minister has given is concerned, about the 
NPK balance, we, absolutely, do not buy 
this idea. What is more logical is to bring 
down the price of PK part of it. In fact, this 
whole thing of imbalance has come about 
because of the deregulation of the price of 
different categories of fertilisers. 

In his clarification, Madam, he has not 
really addressed the central question that 
we had raised. Of course, nobody has any 
objection to reducing the price. In fact, we 
generally welcome this kind of rolling 
back. But the point is: the clarification 
given by the Minister does not take care of 
the central argument that we put forward 
here, in terms of parliamentary propriety. 
Secondly, we do not buy the original idea 
that was proposed in the Budget. 

Thank you, Madam. 

SHRI JOHN F. FERNANDES (Goa): 
Madam, since last night, in Delhi and other 
places, they have increased the price by 
Rs. 3.80 or so. This increased amount 
would continue to be collected 

1 throughout today. I would like iO know 
from the hon. Minister as to what happens 
to this excess amount collected since 
midnight last night till midnight today. 
Why is this confusion created by the 
Government? 

Secondly, even if the increase in the 
price is going to be Re. 1.25 or so— 
including the sales-tax—what about the 
chaos which would be created in the public 
transport system? Is there any index to be 
followed by the Transport department that 
if there is a certain increase in the price of 
petrol, the fare levied by the public 
transport system wouFd increase by an 
equivalent amount? Is there any such 
system? Or, it is just ad hoc, putting the 
people to a lot of harassment and 
inconvenience? What is the Government 
going to do in regard to the excess amount 
that would be collected till midnight today, 
throughout the country, which would run 
into crores of rupees? 

SHRI GURUDAS DAS GUPTA (West 
Bengal): Mr. Yashwant Sinha is my old 
colleague not only here but also in the 
Securities Scam Committee. We were 
working together for long. 

THE VLCE-CHAIRMAN (MISS 
SAROJ KHAPARDE): So, you should not 
seek clarifications on that. 

SHRI GURUDAS DAS GUPTA: Mr. 
Yashwant Sinha cannot be allowed to be so 
innocent as he appears to be at the moment 
most unfortunately. The Finance Minister 
of a great country like India who had the 
experience of presenting two budgets 
cannot be allowed to be so innocent. He is 
innocently explaining it as if there has been 
just a fall of a word and that he is just 
changing a word. Should the Government 
of India be so unmindful of its own 
decision? I implore upon Yashwant Sinhaji 
to understand the implications of the way 
he is speaking today. His words have an 
impact on the stock market. His decision 
has an impact on foreign investors. His 
opinion counts in decision making by a 
number of important powers outside the 
country. Is it 
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that innocent? Or, should it be like this, that 
within less than 12 hours the Government 
goes to the other House to say that it has 
sorted it out as if it was an in-house, 
husband and wife quarrel? Mr. Sinha might 
have sorted out his differences with his 
wife. I don't think he is having any problem 
with his wife. But, again, he is allowed to do 
it in his bedroom or his parlour. But the 
Finance Minister is not allowed to "sort 
out?' —within quotes—just a small point, 
the one-rupee increase and the tax formula 
on that. 

It only speaks of the irresponsible way in 
which the Etudget has been sought to be 
prepared by the people who are manning 
his office. The responsibility is not on him 
but it is on those who drafted this statement 
for him, who drafted the formula for him. 
This is absolutely an act of irresponsibility. 
I do not know within the next 24 hours how 
many decisions the Government is going to 
roll back. But, surely, I am at liberty to say 
that this is certainly not the way in which 
the hon. Finance Minister who has the 
experience of running the administration as 
he comes from the Administrative Service, 
should act. This is absolutely unfortunate, 
really unfortunate, and it is not that 
innocent. 

Secondly, I would like to implore upon 
him kindly to consider this. A statement 
was made in the other House, and it was 
left to the hon. Chairperson of this House 
to give the direction that he should come. 
Is it the way that he should treat this 
House? Is it also some sort of sorting out 
between the hon. Finance Minister and the 
privileges of the Members of Rajya Sabha? 
Is it that? Please let us consider this. Let us 
call a spade a spade. Let us admit our 
mistake. What is the harm? You grow in 
stature. 

SHRI TRILOKI NATH CHATURVEDI 
(Uttar Pradesh): He has already said, "I am 
sorry." 

SHRI GURUDAS DAS GUPTA: No, 
this is not an issue of saying sorry. 
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He used the words "sorting out." I am 
only taking exception to the words "sorting 
out." This cannot be a question of in-house 
sorting out in your political party or in-
house sorting out between the Ministry of 
Finance and the Department of Petroleum. 
It is not that. 

Lastly, Madam, for the last 12 hours or 14 
hours people have been squeezed. I had a 
trunk call from Calcutta in the morning, as I 
told you. People have been squeezed, and 
money has been made. Who is going to take 
the responsibility for the overpayment that 
petrol buyers were forced to do? Who is 
looking into this responsibility? How is the 
money going to be returned? And, if not, 
who is accountable for this? Nowadays, you 
speak of accountability. More than us, my 
friends on the other side have been speaking 
of accountability. Who is to be accountable 
for this? How is the money going to be 
returned? To me it is not just a flimsy case 
of a mistake. It is an act of irresponsibility, 
and the Government is unmindful. It js not 
only in petroleum. A prices increase was 
made in the case of urea. The Government 
had only 12 hours to understand that this 
was against the insterests of the farmers and 
that, therefore, generosity demanded scaling 
down of the price. Why did you need 12 
hours to become generous? 

Why was it not done from the beginning? 
That is why I am saying that the 
Government is unmindful of. its own 
decision. The Government does not know 
its mind at all. 
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Petrol cess of Rs. 1/- per liter is to fund 
National Highway expansion. 
 

†  ĶźΆ  ŗΌ  śˆ  Ã ĶŸ΅ Â ± ŗδűγ΅ ÑΎ  ŗΨ
 І ŗΌ ЕŵŠźţΉÔ ĶΟ Śųˆ ¢  śˆ  ¤ Ä ̄  ĹŦŪΫø ι

ź· Ê ̄  ¢ ¬ ÑΈ ® Śųˆ ¢ ¤ ¡  ŗΨ  ĶΎ ø śŻΕ Ķǽ Śųˆ ¢  ĶΎ  śŻΜ
 Ј ¢ Ä Ń κ ŚųũǼ  śŻ· ¢ ڈ  Ń ŚΌ Ķˇ  Ń΅ ŗΫ Ê ̄  ¢ ¬ ÑΈ ®
 ›Έ  ι ЙΆ ŗΌ Śŭŵ˝ Ê ńſ Зƒ ¢  śˆ  ÑǼ Ä А
 À Ä ↓ź  śũΚ΅ ¤ ¡ Ñũδ ÑΎ Ñ΅ Ã ŗΌ  ĶŢΌ Ķǽ  ĶŷΉ ĶǼ
 Ј ŗ΅ ÑΉ Ј ŗ΅  śŻ·  śųˆ ¢ ø śŴŷź· ŇΧ ¢ Ä  śˆ   ŃŵΎ ڈ
  śΉ  Ã ŗŹΉ ¢  śˆ  ŔųǾ  śŷΓ ¡ ÑųΉ ŗδ΅  ĶΡ ŗΌ  ĶΉ Ķŷſ Â ŗΫ Ķ΄

΅  śˆ  Â ¢  ŃΆ ¢ ¤ ¡ £ ¢ ›Ό  ś∆  ¬  ĶΊ ńſ Ňέ ¢ Ń ›Ÿ
  ŗΨ  śŴŷΎ Ń΅ ›ω Ç Ä  ̄  Ä ¢  ś∆  Ń΅ ŇΧ ¢ Ä Ñũδ Ñ΅  ╓
  śŻŵˆ ¢ øŚŴźΏ ĶǼ  ŗΌ ¹ Ä Ńˇ Ј ¢ ń· І ŗΫ Ķ΄  Ń ³ ¢
 Śųˆ ¢  ̄  Ä ¢  śΏ  Ń΅ б ĶǼ Śųˆ ¢ ¤ ¡  śˆ   ̄  ŗ˙  →υ

 ĶΟ   ι  ĶźΆ ¡ Ñũδ  ĶŷŢǼ  ̄  Ä ¢  śΏ  Ń΅ Ňų ЕŵŠźţΉÔ
  ╒  Í Ä Ј ĶΌ œŷŪδΉ  Ń  ̄  ŗ˙ ЗźŲά  śˆ  ¢
  ŗų ¡  ŗ΅ ¥ Ķſ ³ ¢  ̄  Ä ¢ ›Ώ ĶΠ·  Ń ŕŪγźšũųΎ ¢

Ε Ķǽ  ĶΉ Ń΅ ĹŦŪΫ А ª Ńŭˆ ¢ ›Έ  śˇ  ŗⁿ Ñ΅  śŻ
 ŔΌ ¢ Ĺυ ÑΎø śΏ  Ķ  śΉ  ŗΌ ›ω Śŭŵ˝ Ј ŗ΅
  śˆ   ŃΎ ¬ Њ ĶΟ  Ń Ä ¢  śųˆ ¢ ŔΌ  ̄  Ä ¢  ι ÑŵΈ ĶůΈ
 Śˇ ŗǿ ÑΎ  śΏ  κ ŏά ŃŪΨ Ã Ķϊ ¤ ¡ ø›Ό ĹŢŷǽ

 ø ι ¥ Ķſ А  

†[ ]Transliteration in Arabic Script 
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  Â Ńũγ΅ ¿ ŗ· ŔΌ  śˆ  ¤ Ä ̄  ĹŦŪΫ ŕųź·
  śųΗ Ç ̄   ←ŶΈ  ╒  Ķ₧ˆ ÑźǼ ¢ ̄  Śⁿ  ¬ ŗǿ ¤ ¡  ̄  Ä ¢ ›Ό
  ś₣ Ñźˆ ŀˆ ¤ ¡  ╒ ³Ô ĶΌ ķǼ  ι  ¬ ĶΎ ›ŶΌ ø›Ό
  ̄  Ä ¢  ś₣  śƒ  Ń΅  ĶΎ Ķ₤ ¢ Ã Ķϊ  ŗŪά ¢  ╒  ≡ţΏ ¢ Ń Ä Ń ¤ ¡  ŗΨ
  śΉ  ĹŶũ΄ А ¤ ¡ ø ś₣  śŢ∆ ¬ ⅜ Ķˆ  ĶΟ ¤ ¡ ķˆ ŔΌ
  ̄  Ä ¢  ι Ј ¡ ›Έ  ĶŢˆ Є ̄  Ķ Śų ¡  ̄  Ä ¢  ι  ĶΎ ¬ ⅜ Ķˆ  ĶΞ ¡
 ³Ô ĶΌ  śΉ  ¢ Ń  śŷΓ ¢ ¤ ¡ ŕųź· ø›Ό  ↓ũγΈ ŇγΏ Ķ ¤ ¡
 ³ ¢ ŗˇ Ä  Ķũά ¢ ›ŶΌ ø śŴŷźŹ΅ ̄  Â ĶźΊ ¬  ĶΟ  ĶŶΎ ŃΆ А
  ĶźΆ  ĶŸ΅  Ń Ã Ķϊ Ñ΅  ĶũδǼ  śˆ  ¤ Ä ̄  ĹŦŪΫ  ̄  Ä ¢ ø ι
 » Ń˙ ³ ¢ ¤ ¡  ŗΨ ø ĶΡ ŗΌ  ŗΆ κ  śˆ  ¥ ¢ ̄  ¨ ¡ ÑΎ Ñ΅ ι

 ŃŭũǼ  ¢ ̄  ŗ ļźũδΈ  ĶΞˆ ¢ Þ śŻΜΎ ¬ ÑǼ ŗΨ Śⁿ  śˆ  ª
  ̄  Ä ¢  ³ │ ŗά ≠΅  Í ̄  ĶŶΌ  ŗǼ  ŗΨ ŖΎ Ń΅  Í ŗγ΅  śųˆ  ŗΌ

 ╒ ¥ ¢ ̄  ³ ̄   ≡ǽ Ń  Í ̄  ĶŶΌëì ¥ Ä Ķⁿ  Ń őƒ  śΜΒ 
 ÑΎøÃ ŗΌ ÑΉ ¥ Ä Ķⁿ Ń  Ç Ä ›Ό  ι ̄   ĶǼ  śΉ  ŗΌ
 Þ ι ³ ŗũ ¢ Ĺυ ›ŶΌ ø ι À ¢ ŗˆ Â ̄  ŗΧ ŗΰŸΈ
 ³ ¢ ¤ ¡ ¨ ¡  ι Ř΅ ¬ Ç ¬ ĶΎ ± Ĺυ  Ń  ŗŪά ¢ ³ ¢ ›ŶΌ
 Śų ¡ ÑųΉ ŗδ΅ ø śΏ  ŗΌ  Í ńŹ΅  Ń΅ ¡ ›Έ Д℅ˆ Ń

 ¡ÞĹ΄ Ķź·  śˆ  ¥ ύΈ ĶůΈ  śųΓ ¡   ̄  Ä ¢  Ķƒ ↨₧ŶΡ Śų
 ŔΌ  śˆ  ³ ¢  ι Ĺ΄ Ķź·  ̄  Ä ¢  ĶŢŪųšŪΫ А  śŷŻŶΉ

 ›ω ›ŶΌ ŕųź· ›Ό  ι ̄  ¥ Ä Ķⁿ  Ń ķˆ
 Ň΅ ¤ ¡ Ñ΅ Á ŗŵůΈ  

 

 Ñ΅ ›Ό  śŻ· Ľŷφ ›Έ ЗšŶΟëï  ̄  Ä ¢ Â ¬ 
 ø ι ЙΆ ŗΌ Ĺ· ĶǾ ÑΎ А ¤ ¡  ̄  ŀΉ ¢  ╒ ÑŷźŸΈ őΎ ¢
  ╒ ňά ¬ ø ĶΡ  ŗΌ ›ω  Ķũά ¢ Ç ŀŷΏ ¡ Ñ΅  ι  ŀźΈ ¢ ›ŶΌ

 ŗˆ  śũ∆ ¢ ›Ό  ¬ ↑ˆ  ╒ Ê ↓ũγΈ ŇγΉ Ķ  ŗǼ ¥ κ ¢
  śŹΜΈ ø ĶΠźΏ ĶǼ  Ķź· ›ω ν Ä Ä ≡΅  śˆ  ª Ńŭˆ ¢  ŗųΉ ¢
  ŗ΅ ¥ ύΈ ĶůΈ ›Έ ĺŷŶǺ ̄  ĶšΎ ڈ  śųΓ ¡ Ñ΅  ι  ĶŢŴ·
 ŔΌ ø ι œšΈ ¢ ŅŴΎ ¢ őΎ ¢  ĶΞˆ ¢ ÑΎ ø ι  Ķƒ ĶǼ  Ķź΅ ν Ä ≡΅
 Ј ŗ΅ ¤ ¡ ›Έ   Ńǽ ŗδ Ñ΅ ›Ό  śŢΕ Ķǽ  ĶΉ Ń΅  ̄  ŗδŪά ¢  ŗų ¡
΅  śŴ·  Ķũά ¢  śˆ  ŇǼ   śŴŷŻΎ Ķ₤ ¢ ›ω Á ŀ΄  Ķũά ¢ Ñ

  ╒ ňά ¬  ̄  ĶΟ Ńˆ Śų ¡  ̄  Ä ¢ Ê ↓ũγΈ ŇγŷΏ Ķ
ø ι ŚΌ ̄   ╔ ν Ä ≡΅  ŗ΅ ¥ ύΈ ĶůΈ  

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Minister. 

SHRI YASHWANT SINHA: Madam, 
Vice-Chairperson.... (Interruptions)... I am 
under the orders of the Chair. ... 
(Interruptions)... 

�� ह$60 ह�����S�	 (���H�) : ��.�, 3��� 

�Á1 ���. �% �
 ��B�� #��ह&�, ह� �
 B �̂ ह  
(����	�) 

>��9	W�G (�� �	�� ��&
 #	��o ) : 3� �< 6 
(�
�� #�ह7)� ? (����	�) 

�� ह$60 ह�����S�	 : 	
 ह�� � 

THE VICE-CHAIRMAN (MISS 
SAROJ KHAPARDE): Mr. Minister, will 
you yield for a minute? 

SHRI YASHWANT SINHA: Okay, 
Madam. 

SHRI H. HANUMANTHAPPA: I am 
sorry for my dear friend, Mr. Yashwant 
Sinha who has walked away to the other 
side, it is not a question of the Finance 
Ministry  running  this   country,   running 
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this administration. The whole country 
listened to the speech of the Finance 
Minister yesterday. He announced that he 
was increasing the cost of petrol by Re. 1/- 
more per litre. But the moment the vehicle 
goes to the petrol pump station, the dealer 
charges Rs. 4 or Rs. 3.80 per litre. Who is 
running this administration? Is the Ministry 
of Petroleum or the petrol pump station 
owner or the Finance Ministry or the 
Government of India who are sitting in 
Parliament? I am very sorry to say that the 
Government has exhibited itself in a very 
poor and casual manner. I thank Mr. 
Malhotra *�ह+�� �ह� 	� �����, L&� ����� 
ह , �$� )��K�71 #
� %ह� ह  ? The 

Government has not given a proper 
explanation. .Can the Ministry of Petroleum 
overrule the Budget promises? 
...(Interruptions)... I am sorry if it is 
interpreted in the spirit of freedom. 
Yesterday, you have promised us a 'new 
India'. Can anybody rule? I was listening 
very carefully to your speech. You have 
promised a new India. Is the petrol pump 
station owner the master of new India, not 
the Government of India, not even the 
Finance Minister who had announced the 
Budget proposals? One instance has come 
on the day of your presentation of the 
Budget down the line. This shows how 
your administration is functioning. As my 
colleague, Syed Sibtey Razi, said Mr. 
Yashwant Sinha has joined that company. I 
do not know why. Whatever it is, I wish 
him good luck. But the Government owes 
an explanation. The Minister owes an 
apology to the people of this country for 
having done this mistake. It is a serious 
mistake. The Government has exhibited 
itself in a poor manner. I want to record my 
disenchantment on this with the 
Government. 

SHRI K.M. KHAN (Andhra Pradesh): 
Madam Vice-Chairperson, I will not take 
much time of the House. The whole thing 
is very unfortunate. What has been done is 
not correct. I do not find any effort anyway 
to undo it. The people of the country  have  
been  duped.  They  have 

already paid the money. There appears to 
be no way out as to how to collect the 
money back. However, I suggest to the 
hon. Minister' to ensure that the excess 
money which has been paid by the 
consumers, that is, Rs. 4 per litre of petrol, 
the excess collection for the whole day 
should go to the fund of the National 
Highway Development so that the public is 
not cheated and the petrol dealers do not 
pocket this money. Thank you. 

SHRI H. HANUMANTHAPPA: It is not 
a question of money, it is a question of the 
credibility of the Government. ... 
(Interruptions).... 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): It is not a discussion. I have 
given sufficient time to 
everybody...(Interruptions)... You have 
already spoken. Gurudasji has already 
spoken. Mr Brahmakumar Bhatt, if I give 
you a chance to speak, the hon. Member 
sitting behind would also like to speak. Let 
Mr. Javare Gowda speak for half a minute. 
Then I will allow you to speak. 

SHRI JAVARE GOWDA 
(Karnataka): Madam, the hon. Finance 
Minister has given the reason to roll back 
the fertilizer price to fifty paise. The reason 
given by the Finance Minister for doing so 
is the utilisation of other two types of 
manure. I would like to submit that even 
this enhancement will net make any change 
in the use of manure. My point is that by 
enhancing fifty paise the ryots will not stop 
using the particular manure. The ryots are 
struggling throughout the country. There is 
no monsoon. They are committing suicides. 
On behalf of the entire ryots I am making 
an earnest appeal to the Finance Ministry 
and to the B.J.P. Government to role back 
the price fully. This is the need of the hour. 

SHRI BRAHMAKUMAR BHATT 
(Gujarat): Madam, the first question is 
about the communication gap to which the 
hon. Minister has referred to. I would like 
to know as to between whom this 
communication gap was. Yesterday, we 
heard the discussion on the Budget on 
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TV till late night and in the presence of an 
efficient Secretary like Mr. Montek Singh 
Ahluwalia, what was the communication 
gap and between whom? That is the 
question and that is the main thing as to 
where the communication gap was. The 
hon. Minister has referred to the overuse of 
urea. The question is that of   balanced   
fertilizer.   NPK   is   very 

popular. Now, DAP has taken the place of 
NPK because you cannot afford and as 
advised by the Agriculture Ministry, NPK 
is not to be used because potash is not 
necessary. Therefore, they are using DAP. 
But in any case, the Agriculture Minister 
will support my argument that the farmers 
of India, by and large, are using only the 
nitrogenous fertilizer. They know urea as 
the fertilizer, and I believe tomorrow, there 
are bye elections in SO constituencies in 
this country and majority of the voters are 
farmers. So, in some States, some results 
here and there might change the 
Governemnt also. That is very likely. 
Because of that effect on the farmers using 
fertilizers, the hon. Minister has felt 
overnight that this is a heavy burden on 
them, and therefore, the price is reduced to 
fifty paise. How has it happened? How did 
it strike the hon. Minister that the farmers 
require some more sympathy? How has he 
decided so? We would like to know. 

SHRI YASWANT SINHA: Madam, I 
had the good fortune of starting my 
parliamentary career as a Member of this 
House. Various hon. Members here have 
referred to that period which I spent in this 
House and have also referred to the attitude 
that I had in those days to various issues. 
Mr. Gurudas Das Gupta is not here. He has 
made his point, and as usual, gone away so 
that he does not have to listen to the reply. 
He was a valued colleague not only in this 
House but In the Joint Parliamentary 
Committee also, as were other colleagues. I 
always feel great pleasure in coming to this 
House because I feel I am coming home 
whenever I come to this House after all 
these years that I spent. The point that I am 
making is that I would be the last 
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person to think in terms of doing anything 
which is not in accordance with the dignity 
of this House. I tell you as to what 
happened. I was in the House. I was 
answering questions in the morning from 
11.00 AM to 12.00 Noon. 

Then I laid some Papers on the Table of 
the House. Then I went to the other House. 
And in the other House, there was some 
discussion going on. I responded to that 
discussion, and in terms of the clarification 
which I had offered here. That was the 
clarification which I offered in that House 
also. Why? Not because that issue was 
raised in that other House, not because that 
issue was not raised here when I sat through 
past twelve, but because I was myself sur-
prised when I found out that motor-spirit 
prices have gone up beyond what I had 
announced and I had planned. And, 
therefore, I got in touch immediately with 
the Officers concerned, and I set in motion 
the process of correcting it. Now I would 
like to say here, we all work in a 
parliamentary democracy. Mr. Gurudas Das 
Gupta said, "Officers are responsible." He 
doesn't think I am responsible. I think, I am 
responsible because I am the only one who 
is accountable to this House, I am the only 
one who is accountable to Parliament. My 
officers are not accountable to Parliament, 
and, therefore, if anyone has to take the 
blame, I will take the blame. I wTH not put 
the blame on my officers as far as this 
House is concerned because this is the way 
the parliamentary system, the parliamentary 
' democracy must function. I would not like 
to hide behind blaming officers. 

Now, a number of points have been 
raised here by way of clarifications. One is 
the question of parliamentary propriety. 
Now when I made that clarificatory 
statement in the other House, it was very 
much in my mind that I should come at the 
soonest possible opportunity and make the 
same clarification before this House also. 
But I was held up in that House. I don't 
want to comment on the proceedings of 
that House. It is not done in  our  system,   
that  we   refer  to  that 
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House in this House, to this House in that 
House; this is not done. At least, that was 
the practice when I was here the last time. 
So, I am not referring to what happened. 
But what I would like to say is, I got held 
up there for a longer while than I had 
imagined. In the mean while, the issue was 
raised here, and it was communicated to 
me; your ruling, Madam, was 
communicated to me, and I took the first 
opportunity to come here and clarify the 
situation. So, as far as the dignity of this 
House is concerned, as far as the 
parliamentary propriety is concerned, I 
would like to assure the Members of this 
House that I will be second to none in 
upholding that.. 

Public transport is not affected, as we 
know, by any increase in petroleum prices 
because buses, etc. run on diesel. and not 
on petrol. It is only the personalised mode 
of public transport which is affected. But 
because the clarification has been given by 
me, and already the Government has issued 
the clarification also through a Press note, 
there will be absolutely no doubt in 
anybody's mind as to the intention of the 
Government and as to the fact that the 
prices of motor-spirit will be rolled back. 

Now. the question, which was also raised 
here by my colleague, Mr. Vijay Kumar 
Malhotra, is: What will happen to the 
monies collected? I think a very eminent 
suggestion has come, that we should 
collect all this money and transfer it to the 
National Highways Authority, which is 
what we were planning to do with a one-
rupee increase. Now this is a very eminent 
suggestion, and I will certainly look into 
this and see whether the monies collected 
within the 24 hours, or between the last 
night midnight and tonight midnight could 
be so transferred. This is a possibility 
which I will certainly examine so that any 
loss on the part of the consumers becomes 
the gain for public welfare. It doesn't go to 
any one individual. I will also say that if I 
understand the system of petroleum-
distribution, I would like to say that any 
petroleum dealer who would have picked 
up 

petroleum, today it is the motor-spirit, 
would have paid a high price, and from 
midnight tonight, he will be selling at the 
older price. So, it is something which 
evens out. But even then, I will be quite 
willing to look at that possibility. 

Now as far as the other issues are 
concerned, the moment all this came to my 
notice, we acted post haste to correct the 
situation, and I don't think, I should be 
criticised for having corrected the situation. 
In fact, I think, it is a matter which will 
satisfy the whole House that when a 
mistake was noticed the Government 
moved immediately to correct the situation 
and I would like to assure the House on 
behalf of the Government that there is 
absolutely no question of any ineptitude, 
there is no question of any inefficiency, 
there is no question of any lack of will. 
The Government shall continue to function 
with full vigour, with complete will power, 
and we shall continue to do good by the 
people of this country for which they have 
sent us to this House and the other House 
and they have given us the opportunity to 
govern this country for a while. Thank 
your very much. 

THE  CHEMICAL WEAPONS 
CONVENTION BILL, 1997—Contd. 

THE VICE-CHAIRMAN (MISS SAROJ 
KHAPARDE): Shri Vijay Kumar 
Malhotra. 

PROF. VIJAY KUMAR 
MALHOTRA (Delhi): Madam, I am not 
speaking on the Bill. 

SHRI S. S. BARNALA: Madam 
Chairperson, I am thankful to the hon. 
Members who all have supported this Bill. 
They mentioned that this Bill should have 
come earlier. Some delay has taken place. 
This treaty was signed on 14th of January, 
1993. It was a difficult treaty at that time. 
Many years had taken for discussing the 
matter, and ultimately wiser counsel 
prevailed and many countries decided 
gradually to sign this treaty. We signed it 
in 1993. The other countries also started 
signing it and the 


